
THE INDIAN MEDICK COUNCIL (AMENDMENT) 
A m 9  rnl 

No. 34 OF 2001 

[3nl  September, 2001 .] 

An Act forther to amend the Indian Medical Cauncil Act, 1956. 

BE it enacted by Parliament in the Fifty-second Year of the Republic of India as 
follows:- 

1. This Act may be kalled thc Indian Medical Cwncil (Amendment) Act, 2001. 

102 br 1956. 2 In the Indian Medical Council Act, 1956 (hereinafter referred to as the principal 
Act), in section 13,- 

(a) in sub-section (3), after the words "granted by medical institutions outside 
India", the words "before such date as the Central Government may, by notification 
in the Omcial Gazette, specify" shall be inserted; 

(b)  in sub-section (4), :he following provisos nndExpla~latiori shall be inserted 
at the end, namely:- 

'Provided Uirrt after the commencement of the Ihdian Medical Council 
(Amendment) Act, 2001, no such amendment shall be made in Part I1 of rlie 
Third Schedule lo include any primary medical quaiilication granted by any 
medical institution outside India: 

Provided fwthcr that nothing co~rtaincd in the first proviso shall apply 
to inclusion in Part I1 of the Third Schedule any printaiy medical qualification 
granted by any medical institution outside India to any person whose name is 
snteked in the Indian Medical Register. 

. Explanadon--For the purposes of dlis sub-section, "primaiy medical 
qdifiwtiofi" m e m  any minimum quelificadow sufficient for elrrohent on any 
State Medical Wegistw or for entering &e name in the jndian Medical Register.'; 
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(c) aftcr suh-section (4). the following sub-scctions sliall bc inserted, namely:- 

"(4A) A person who is acitizcn of India and ohtains rr~cdical qualification 
granted by any medical institution in any country outside India recogniscd Tor 
enrolment as nlcdical practitioner in that counlry after such date as may be 
specified by rhc Central Govcrnment undcr sub-scction (3). shall not he.cntitled 
to be enrolled on any Medical Registcr maintained by a State Medical Council 
or to have his namc entered in the Indian Mcdical Rcgister unless he qualifies 
the scrcening test in India prescribed for such purpose and such foreign medical 
qualification aftcr such person qualifics thc said screcning test shall be deemed 
to bc the rccognised mcdical qualification for the purposes of this Act for that , 

person. 

, (4B) A person who is a cidzcn of India shall not, after such date as may 
be specified by the Central Governmcnt undcr sub-scction (3). be eligible to 
get admission toobtain; medical qualification grantcd by any mcdical institution 
in any forcigrr country without obtaining an cligibility certificate issued to 
him by the Council and in case any such person obtains such qualification 
without obtaining such cligibility ccrtificatc, 11e shall not bc eligible to appear 
in thc screcning test rcfcrred to in sub-scction (4A): 

Provided that an Indian citizen who has acquired the medical qualification 
from foreign mcdical institution or 11as obtained admission in foreign n~cdical 
institution beforc thc conimenccmcnt of thc Indian Mcdical Couocil 
(Anicndment) Act, 2001 shall not be rcquired to obtain eligibility certificate 
undcr this sub-scction but, i f  he is qualified for admission to any medical 
coursc for rccogniscd medical qualification in any. medical institution in India, 
hc sliall be rcquircd to qualify only thc scree~~ing test rrescribed for cnrol~nent 
on any State Medical Rcgistcr or for entering llis nanle in the Indian Medical 
Rcgistcr. 

(4C) Nothing contained in sub-scclions (4A) and (48) shall apply to the 
medical qualifications referred to in scction 14 for the purposes of that section.". 

A~~xndmnenl of 3. In scction 33 of the principal Act, after clause (!!I), the following clause shall be 
scclion 33. insertcd, namely :- 

"(nta) the modalities for conducting screening tests under sub-section (4A). and 
undcr the proviso to sub-section (4B), and for issuing cligibility certificate under sub- 
section (48), of section 13;". 


